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214 meIyRY q9u, fotie 26 wEd 2014

Bhopal, the 26th February 2014

No. F B-1-11-2011-2-V (i4).—In exercise of the powers conferred by sub-section (1) of Section 28 of the
Madhya Pradesh Excise Act, 1915 (No. II of 1915} and in partial supersession of this department's Notification
No. (4) B-1-12-06-2-V, dated 16th February, 2006 regarding the import fee on Rectified Spirit used for manufacture
of Country Spirit, the State Government, hereby prescribes the import fee Rs. 5.00 per bulk litre on Rectified Spirit

uscd for Manufacture of Country Spirit.

2. This amendment shall come into force with effect from the date of its publication in the “Madhya Pradesh

Gazette”.

By order and in the name of the Governor ol Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Secy.

Freieh, TIFTETT ARV Fo SR WA, AT BRI YN S qEOer, oo § Hfkd U weRiE—-2014.



